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Original Application No. 811 of 2003

Jabalpur, this the 20th aay of Noveirtoer, 2003

Hon'ble Ehri H.P, Singh, Vice Ghairraan
Hon'ble Shri G. Shanthappa, Judicial Member

Vijay ihshyap, S/o • Late Shri
G.R, itishyap. Aged 5 2 years,
U.d.G,, Ibndriya Vidyalaya No, 1,
Bhopal, i^o, Guarter No. 22,
K,V. No, 1, Bhopal (M.P.) ,

(By Advocate - Shri B.da.Silva)

V e r s u s

• •• Applicant

1, Gommissioner, Kendriya
Vidyalaya Sangathan, 18,
Institutional Area, Shaheet
Jeet Singh Marg, ll&f Delhi,

2, Ohion of India,
Throu^ s Secretary, Ministry
of Human Resourc es Development,
Ndk"/ Delhi,

3, Assistant Gommissioner,
Kendriya Vidyalaya Sangathan,

Regional Office, Tagore Na^r,
University Road, Bhopal,

4, Principal, Kendriya Vidyalaya
No, 1, Sha}-i:i Nagar, Gwalior,

o, Principci-l, Isonoriye VLo_yalaya
No, 4, Qf/alior, ,,, Respondents

ORDER (Ord,l)

M,P, Singh, vice Chairman -

By filing t'nis Original Application the applicant has

sought direction to quash the order dated 15/16 ,05,1998

(AnncKure R-2) and order aated 25 ,0 9,1998 (i^nnexure -r^-4) and

has sought further diroetion to recover licence fee at normal

rate failing vi/hich not exceeding double the scheduled

lieence fee.

2, The priet facts of the case are that the applicant joined
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Kendjriya vidyalaya Sangathan on 01.07.1995 as a UXl. He

promoted, to the grade of UDG in the year 198 2. Vihile he was

v/or}d.ng at a/alior he v;as allotted quarter No. 8/3, K.V. No,

It Thereafter he has been transferred to Kendriya vidyalaya

vide order dated
I.T.B,P., ivorera, iShivpur^i: ̂  26/29.07.1997. The applicant

has been retransferred to Kendriya vidyalaya No. 4, ii.F.S.,

Residency, G/aiior on 09.0 3.1998. Vfliile he v;as transferred

to KV, ITBP, iturera, 8hivpurVj the applicant has retained

the Government accoranodation allotted to him at Q'^alior,

The respondents have charged licence fee at the market rate

from the applicant. The applicant has submitted^number of

representations requesting the respondents to charge the

normal licence fee for the period he has stayed in tie

Government accommodation. Till now the respondents have not

decided the rpresentation of the applicant. The last such

rpresentation/appeal was filed by the applicant on the

16th February, 200 2,

3. In the circumstances we deem it appropriate to dispose

of this Original Application at the admission stage itself

without issuing notice to the respondents by directing the

respondents to consider the rpresentation of the applicant

dated 16th February, 20 0 2 (iinne>cure a-5) and treat this OA

as a part of the r pr es entation and take a decision by

passing a reasoned, detailed ana speaking order taking into

consideration the judgment of the Hon'ble Supreme Court in

the case of S.S. Tiwari Vs. Union of India and others

reported in (1997) 1 SCC 444 and tie judgment of the Hon'ble

High Court of the Madhya Pradesh in the case of Ramchandra

Aorawal vs, Kendriya Vidyalaya Sangathan in WP No. 611/98,

dated 07.09.1998,' v/ithin a period of three months from the

date of receipt of copy of thie order and the OA. In the
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meantime no further recovery will be made by the respondents

from the applicant,

4, i^cordingly, the Original Application stands disposed

of at the admission stage itself with the aforesaid

directions,

[ Gj Shanthapp a)
Ju^cial Henber

Ci4.P# Sin^)
Vice Chairman
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